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3MEA/ORDER

PER RAJESH KUMAR, A. M:

This is an appeal filed by the assessee challenging the order dated
16.10.2015 passed by the Commissioner of Income Tax(A)-1, Mumbai for the
assessment year 2011-12.

2. At the time of hearing, the Id.AR brought to our notice that the

assessee has requested vide letter dated 19.09.2017 to withdraw this appeal




I.T.A. N0.5635/Mum/2015

on the ground that the issue involved in this appeal has been decided in
favour of the assessee by the AO by way of rectification order passed u/s 154
of the Act vide order dated 30.3.2017. The Id. DR did not object to the
request putforth by the assessee.

3. Accordingly, we accede the request of the assessee and permit the
assessee to withdraw the appeal. Resultantly, the appeal of the assessee
stands dismissed as withdrawn.

4. In the result, the appeal of the assessee is dismissed.

The order pronounced on 7.11.2017.
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